
IN THL CENL-JJ AMINISTRATIV.Z TRIBUL 

CUTTA SNH 

O.A. 607 of 1996 

rate of Order : 03.11.2003. 

Present 	: Hont ble Mr. Ntyananda Prusty, JudicialMember 

Hon' ble Mr. N. D. Dayal, administrative Member 

TarakChandra Roy 

vs. 
Union of India.. Seiice through the General 
Manager, Sastern Railway.. Pairlie Place, 
Calcutta 700 001. 

General Manager, Eastern Railway, 
pairije Place, Calcutta-i. 

Chief Operation Manager, Eastern Railway, 
Fajrlie Place, Calcuttai, 

Chief Personnel Officer, Eastern Railway, 
Pairlier mace, Calcutta-i. 

Divisional Railway Manager, Eastern Railway, 
Fairlie: Place, Calcuttai. 

Divisional operation Manager, Eastern 
Railway, Howrah, Di. stric.t.Howrah. 

Saxniot Divisional Personnel Officer, 
Eastern Railway, Howrah, Dist-Howrah. 

For the applicant 	: Mr. S.K. Ghosh, Counsel 

For, the re spondents 	: Mr, P.K. Arora, counsel 

MR. NITYANDA PRUSTY, 3M: 

The applicant, who is working as Sr. Assistant Station 

Master, Eastern Railway Bandel, has filed this application 

for the following relief 

"1) To direct the respondents to cazxel, withdraw and/or 
reind the purported Memo, dated 31.8. 1995 contained 
in Annexure-B 1reo± in so far as it purport to give 
alternative appbintnent to the post of Clerk Grade-II 

ii), To direct the respondents to find out suitable berth 
conuiiensurating with his status, scale of pay drawn 
and educational qualification in a seientary post 
in Scale  of Rs. 1400-2300/- and if no post is available 
to absorb the applicant in SC ale Rs. 1200- 20 4O/-ip 

\ JJJ \ 	and fix up y according to the extant rules. 
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iii) To give appointnent to the applicant in a sedentary 
ost in scale of . 1400-2300/- in terms of Railway 

Brd decision and cixculars and fix pay aordingly 
CoiTrnensurating with his status, pay and edational 
qualification. 

iv) to draw and disburse all arrears of ,salery since 
Mch, 1996 in no tine 

To prOdUCe all the records of the case before this 
Hcn'ble Tribunal 

nd to pass sh furth Lr or other order or orders 
as to your Lordships may deem fit and proper,, 

As such the, applicant has mainly prayed for a direction 
to the respondents to find out suitable berth commensurating 

with his status, scale. of pay drawn and educational qualification 

in a sedentary post in scale of 	s. 1400..-2300/- and if no post 

is availabel to absorb the applicant in scale of Rs. 1200- 20 40/- 

and fix up his pay according to th extant rules i.e0  

prayer no. 8(11) in the O.A. 	. 

Heard Mr. s.iç Ghosh, id, counsel for the applicant and 

Mr.. P.K. Arora, ld. counsel for the respondents. We have 

gone through all the averments made in the O.A. and the reply. 

No rejoinder has been filed by the id. counsel for the 

applicant. 	 - 
ell 

4. During the course of hearing Mr0  S.K. Ghøth, ld. 'counsel 

for the applicant submits that the applicant shall, be fully 

satisfied, if this application is disposed of with a direction 

to the respondent authorities to consider his representation 

dated 03.04.. 1996 enclosed as 4mere.'C' to this 0.A., treating 

this application as part ti-ereof by passing a réasonéd and  

speaking order in accordance with a law within a stipuld 

period. 	 • 

5. Respondents have filed the reply denying all the allegation5 

made in the 0.A. and also inter alistating therein that the 
• 

respresentation of the applicant has already been considered 

and dip sad of. As against this statenent of the id. counsel 
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for the respondents,  Mr. Ghosh, id, counsel for the applicant 

pecificaily submits that the respondent authorities have 

not considered the representation 	assed any order on 

the said repeentation or conrnunicated anything to the 

applicant in this regard. As such the application is still 

pending before the concerned authorities, not keing dispod 
I 

of in accordance with law. The respondentshave not filed 

any order to that effect along with their reply. Mr. krora, 

Ld. counsel submits that he has no specific instrtion in 

this regard 

6. Considering the above Submissions of id, counsels fbcth 

the sides, in our view it would he just and oper in the  

best interest of justice, to diréc.t the respondent authitjes 

to reconsider the matter afresh and disposed of the represenata.... 

tion dated 03.04.1996 enclosed as annexureC to the 0.,, 

treating this O.A.  as part thereof within a reasonable period 

by passing a reasoned and speaking order. 

7•  in view of the observations made above, the respondent 

authorities more particularly respondent no.05 is dirted 

to consider and dispose of the representation.of the applicant 

dated 03.O4 96(Annexure..C. to the 0.A.) afr-sh treating this 

0.A. as a part thereof within a period Of 02 months from the 

date of comlrrunication of this order by passing a reasoned 

and speaking order in accordance with law and communicate 

the same to the applicant within a period of 02 weeks thereafter,  

8 • 	The OA, is accordingly allowd. However, there shall he 

no order as to costs. 

MEMBER (A 

ASVS. 


